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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZON BENCH, KOLKATA
ORIGINAL APPLICATION NO. 143/2024/EZ

In the matter of:

Ranjana Dutta
...Applicant

-Versus-

The State of West Bengal
...Respondent

AFFIDAVIT-IN-OPPOSITION FILED ON BEHALF RESPONDANT NO. 6
i.e. THE BRANCH MANAGER, HDFC BANK.

I, Babon Paul son of Late Himangshu Paul, aged about 43 years, by faith-
Hindu, by occupation - Service presently residing at Debinibash Road,
South Dum Dum, Kolkata 700074, do hereby solemnly affirm and say as

follows:

1. That I am presently posted as Senior Project Manager, having

office address at Bank House, HDFC Bank Ltd., 3A, Gurusaday

® Si_r;;u?cm ISLAM *ﬁranch Manager, HDFC Bank is being impleaded as respondent
R"Qﬂ.:«loﬂk:;:w “Jri:;:r 6 above mentioned. 1 am competent to swear and affirm this
é*.'qi‘fﬁdavit for and on behalf of Respondent no. 6 by dint of a Board

qﬁf/-’éf Resolution dated. 7th March, 2019 duly authorised by the Vice
y - President - Legal & Company Secretary, HDFC Bank) to conduct
the court proceedings in the name and on behalf of the HDFC

Bank.
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A photocopy of the Board Resolution dated 7th March, 2019 in
_ which the Vice President - Lepal & Company Sccretary, HDFC
/ Bank has authorised the Project Manager, West Benpal (Kolkata)
/ to conduct the court proceedings in the name and on behalf of the

Bank is annexed herewith and marked as "R-1".

N

That this Affidavit in Opposition/counter affidavit is being filed in
compliance and obedicnce to the solemn order dated 06.09.2024
passed by the Hon'ble National Green Tribunal, Eastern Zonc¢

Bench, Kolkata,

3. I have been advised to deal with only those allegations and/or
statements which are material for adjudication of the present
proceedings and the statement and/or allegations not suitably

dealt with or otherwise replied to shall be deemed to have been

denied and disputed by me.

4. At the outset, | deny all allegations, contentions and submissions
made in the said application by the applicant, which are contrary

or inconsistent with what is stated in this Affidavit, I further state

that any allegations, contentions or submissions in the said

application, which have not been specifically dealt with or denied

"._*_"by me, may not be deemed to be admitted.

™,
5 ﬂ"irn-"r

H.;:q: 5H t’h‘ fegards to the statements made in paragraphs no. 1 of the

dam ap llcatlﬂl'l, do not merit any response from me, except in so

U fh/éy are matter of records.

Wlth respect to the assertions made in paragraph no. 2 of the
aforementioned application, the same are vehemently denied and

disputed, save and except for what appears to be a matter of
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record. The deponent is put 1o strict proof thereof. It is specifically
denied that Respondent No. 6 has illegally installed the air
conditioners as alleged or at all, I state that in the report dated
23.08.2024, produced by Respondent No. 3 (Hereinafter referred
/ to as the "said report') wherein it was observed that the total
operating area of respondent no. 6 is about 195.12 sq m and the
total tonnage of the AC machines provided is adequate for 195.12
sqm. area. Furthermore, it is categorically denied that the air
conditioners installed by Respondent No. 6 are causing noise and
air pollution as alleged or at all. Reference is made to the said
report which observes that the applicant's residence is situated on
the busiest road of the city, where ambient noise levels are
approximately 78.20 dB(A). Upen inspection, it was observed that
the noise level within the complainant’s residence, near the
window facing the bank building with all air conditioning units in
operation, is approximately 48.17 dB(A). Additionally, the
permissible noise levels in residential areas are regulated by the
Noise Pollution (Regulation and Control) Rules, 2000, which
stipulate that during daytime (6 AM to 10 PM), the noise level
should not exceed 55 decibels (dB), and during night times (10 PM
\\'to 6 AM), the noise level should not exceed 45 decibels (dB).

=

A

issible limit. It is also pertinent to mention that the report

ther observed that no significant heat was felt inside the

operation.

7. With regards to the statements made in paragraphs no. 1 and 2 in
the "FACTS IN BRIEF" of the said application do not merit any

response from me, except in so far, they are matter of records.
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a. With n-.':ipecl to the assertions made in paragraphs 3 and 4 of the
*FACTS IN BRIEF™ scection of the aforementioned application, the
same are hereby vehiemently denied and disputed, save and
except for those matiers which are a matter of record. The
deponentis put to strict proof thercol, It is specifically denied that,
at any given time, all the ajr conditioning units are in operation,
as alleged or that immense noise is evaded and heat is Eenerated
as alleged or that that applicant is unable to open the windows as
alleged or that during the day the heat generated from the
operation of the air conditioner make it unbearable for the
applicant and the neighbours to survive as alleged or at all. It is
fact that Respondent No. 6 is operating a branch that is
approximately three and a half months old with a total of four staff
members. According to the said report, all staff members were
obscrved to be working on the ground floor, while the first floor
was found to be closed. During the visit, only two air conditioning
units were in operation, as the limited number of staff does not
necessitate the operation of all air conditioning units at any given

time, therefore it is palpably clear that all the machines were never

in operation at a time.

9, With respect to the assertions made in paragraph 5 of the “FACTS

matter of record. The deponent is put to strict proof

ﬁ l'n. l?Sl&h

Regn Ny ﬁﬂfﬁ:nf It F. specifically denied that the machine for inlet of fresh
/:.l air inside, causes emission of heated air outside as
.

ncy of oxygen in the surrounding as alleged or at all, It

-any observations that confirm such allegations of insufficiency of



10,

11,

CSpOnge from me
v they gre

gy i e ASsertiong Made in Paragraph 7 of the “FACTS
s no
d application, the same are

d txcept for those Mmatters

of Fccord, [t g deni i
‘ . enied that during ¢ i
Ume some of the - mene

a-r . "
II' conditioners machines are also unning and

Operation beyond the office hours.

With regards to the statements made in paragraphs no. 8 in the

"FACTS IN BRIEF" of the said application of the said application,

not merit any response from me, except in so far, they are
of records. It is specifically denied that the applicant is
d to live in a very critical condition amidst the heated air

oise being generated by so many machines as alleged or

"FACTS IN BRIEF" of the said application of the said application,
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y.. do i . .
4 Not merit any response from me, except in so far, they are
matter of records,

14.  With respect to the assertions made in paragraph 10 of the
“FACTS IN BRIEF” section of the aforementioned application, the
same are hereby denied and disputed, save and except for those
matters which are a matter of record. It is denied that an identical
matter had been decided in O.A No. 74/2024 as alleged or at all.
It is humbly submitted that the citation being O.A No
74/2023/EZ relied upon by the applicant is completely contrary
and irreverent in taking into account the facts of the case at hand.
[ state that the dispute in the above mentioned case was majorly
regarding noise pollution caused by both air conditioner units and
DG sets collectively, however in the current matter the dispute is
solely regarding the air conditioners, and taking into account the
technical figures with regards to the noise level in dB(A) it is seen

that the same are at par with the laws of the land.

15. With respect to the assertions made in paragraph 11 of the said
application are hereby denied and disputed, save and except for
those matters which are a matter of record. I further state that the
grounds as mentioned in the said application are vexatious,

=-=—malafide and is unsustainable and should be dismissed with

> —"- A ﬁXemplary cost and the applicant is not entitled {or any relief as

J) -5 N J‘:'Fr_. prﬂyc for

er state that after inspection by the engineers the
dent no. 6 has been advised not to install any kind of

lead to obstruction of heated air from the air condition causing

the machine to dysfunction and may lead to reverse heating
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resulting short circuit which is an imminent danger for the
respondent and public at large. | further state that in the said
report as submitted befare the tribunal some suggestions were
provided which are not mandatory in nature and/or against
public policy.

A copy of the Air Conditioner Survey report is anneied herewith

and marked as *R-2". \‘ /

Identified by me Depon nt
.s-\""
Advocate Far HDRC Enﬂl‘ﬂ LED
n
BABON pPAUL
Assistant Vice President 7

Infrastructure East
Emp. Code : BS138

sulcmaly Allirmed
Declared before me
CPC, U/S 297(C)

b Al '
City Civil Cogurt, Caleiuita

2 3 SEP 2024

- Areft




VERIFICATION:

YERIFICATION;

I, Babon Paul, the depone

t;l - t y ponent aboye named do hereby verify and declare that
e statement made ’

said Paragraphs are truc and correct to the

] . :
edge and information and | believe that
has been concealed the

in the afore
best of my know

nothing material
re from.

Verified at Kolkata on U*lf:--?-}ﬁ‘..Day of September, 2024

BABON PALL
Assistant Vice Presidant
infrastructure East
Emp. Code : B5133

[dentified by me Deponent

o'

Advocate
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Keshavran Khadye Marg,
pahalaszm, Mumbar- 400034
Tel.:022-39760001/0012/0556/ 0543

4ED TRUE COPY OF THE RESOLUT
1:;:{111'“ ITED AT 1.”:.'1:' RESOLUTION PASSED BY THE BOARD OF DIRECTORS OF
IS JIR MEETING HELD ON THURSDAY, MARCH 7, 2019

THE COURT

CERTIE
|lll'.'"(:' H.'
i

rmmm::?"'f:'r(r]l}: BANK OFFICERS TO REPRESENT AND CONDUCT
DINGS L E NAME AND ON BEHALF OF THE BANK

is hereby given to the 70 bank employces a5 per

AU
PROCEE
WRESOLVED THAT consent and approval of the Board be and

. ¢ aqtached to the note circulited 2 '

list m;“lird:t-‘ “:- :1;_1:; FI!TL;;!“?L{ amongst the members and rcpmducud below in this regard, to severally perfonm
and do :l‘ Td'-”; a ¢ T, n i acts for and on behalf of the Bank as mentioned below an ot o 3o
Jegal procee _Iu‘ff5 {i.c. {fl'ﬂl, Criminal and Consumer) initiated o be iniliated, by and agains! e
to the premiscs/prope Hics cv._-'ned by the Bank and/or acquire E e masder o
apnd'or leave alnd license basis within the monetary limits indicated ag B
safeguard the interest of the Rank -

d and /or in the process of bein
ainst their respective name

ttle. all legal proceeding being

se. appoar, represent, wilhdraw, s¢
rTribunals, including [ebt Recovery Tribunal,
Coun proccedings.

minal, original or

Court, before any tribunal

I. To institute, prosccute, defend, oppose, depo
arbitration, civil courts, criminal courts and Consumer Farum
Debit Recovery Appellate Tribunal, High Courts and Supreme

for and represent the Bank in all the counts having civil, cri
on of any Iigh court, Supreme

2. Taoappear appellate, revisional
or special jurisdiction, including jurisdicti and other
authorities.
To accept service of summons, NOLICES OF Processes in respect of su

4. To deposit and pay any money into the court for the purpose of any
and to withdraw and obtain payment of any moneys lodged into the court for the purpos

legal proceedings or demands.

5 To file Claim Petition, Reply before the Arbitral Tribunal and /or in Arbitration Proceedings, applications for

executtion of Arbitration Awards or any other awards/orde he court in such suits, legal

proceedings or demands and to sign and verify such applications and to e Bank
under such decrees or arders and to certify payments received there under to the court.

6. And for the purpose mentioned hercinabove to appear, sign, scal, swear, affirm. declare, deliver, execule,
make. enter inte, acknowledge, complete, record and perfect all plaints, written statements, replications and
all other documents whatsocver usual, necessary or expedient and all pleadings, affidavits in general and [or
Evidence by way of Al fidavit, declarations, petitions, appeals, undertakings:receipts before all the courts;

including Civil, Criminal, Consumer Forums, Stale and National Commissions, Debt Recovery Tribunals,

Debt Recovery Appellate Tribunal, High Courts and Supreme Court of India.
7. And in connection with any such suits, legal proceedings and demands as aforesaid to engage, employ, appoint,

retain Lepal Advisors, Counsels, Advocates, Solicitors, Attoyricys, Accoungnitsmnd all other persons and to
sign, give and deliver all man jons ﬂﬂ*mﬁ, be necessary for the

daics, Vakalatnama(s} and other orizal
above purpose and Lo cancel the same at any time. o -

ch suits, legal proceedings o1 demands.
such suits, legal proceedings. of demands
¢ of any such suits,

rs, decrees or orders by L
receive any moneys due to th

Centified True Copy
For LIDFC Bank Limited

____“j__”?'_ct“‘-?

Santosh Haldankar
Vice President- Lepal & Compuny Scerctary

Regd. OFice: HDFC Bank Limited, HDFC Bank
poe e ; House, Senapat] Bapat Marg, Lower Parel {West), Mumbai—
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|5 State lLocwtion Monetary
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TG0T6 Rajeev Sen Guptn TAR%0 - . _‘_lriliin (Hs.)
i e Fan India Mumbai 2% Crores
nonen Iipin Pal Singh SV : -
R Pan India Gurgaon 7 Crores
Madhuhar =
1] . i
4 16490 Ramarzo vp Pan Indin e 5 Crores
! _._-—I—'_._-___-—._. —-—-—l_-___
] Ajmal Mohammed .
il 4 AS141 Khan VI Fan India Mumbal 5 Crores
|
| ——TRohit Sharan
r 4 Rohit Sharan v -
| 5 il ve Pan India Gurpaon 5 Crores
.' ¥inod Kumar | ——————T 3 Crores
[ & V0TS0 Tiwari DVP Pan India Ahmedabad '
|
! 7 52927 Shankar Saha g Karmataka Banpalore 4 Crores
e ——t—— e I ——
8 J1371 John Philip OVFE Pan India Mumbai 4 Crores
| I - R
[ 9 AG465 Amit Deogan npve Delhi Delhi 4 Crares
f——-——‘—'—'_'_'_ 3 C
mr West Hengal & . -TOFCS
10| o237 Deepak Nigam NE Kolkata
i : Malahalli Dilip DVP Maharashtra Mumbai 4 Crores
. Ma0sl Kumar
s S D—
12 R6429 Rajeey RKumar AV up Naoida 2 Crores
_— - I S =
i : 2 Crores
13 f\-_lurlldhar A ‘ Maharashtra Mumbai e
MI1824 Kamath AVEP
14 ATBOT] Ajay Tikkoo AVP UP/ llaryann Lucknow 2 Crores
15 rigol Pecter M Fernandes AVP Maharashtra Mumbai 2 Crores
AVE Al & Hyderabad 2 Crores
3 10352 Irfan Hassan Sharif Telengana
p Ketan Waman AVIP Maharashtra Mumbai 2 Crores
! K1761 Dabholkar
I8 Nitin Gajanan AVFP Maharashira Pune 2 Crores
N4501 Bhoite
1 19 ‘ 56790 Satish K Sharma AVFE laryana Gurgaon 2 Crores
Kriti Sunder West Bengal / 2 Crores
) Kk . Choudhury AVP Orissa e
21 ‘l AS893 ‘ Amit Rustagi Project Manager laryans e Grergadt . I 0.75 Crores
o f ol = - E o
Muanoj Kumar ' -
11 g . ;| 075 Crores
\ \ A L l Yadav Project Manager l;"ﬂry“m'/ 1 Gurgion e / J
] -

13 ][ bt .94 ‘l Neeraj Farashwal Project Manager II":m India * | Gurgaon 0.75 Croves f
\ F0242 l Faisnl Tlabil Project Manoager J&.h ¥ Srinagar 0.75 Crores ]
l.uanm ] Adesh Singh Project Manuger c,hnm?gm. o Hmﬁur V r 0.75 Crores J
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4 HDFC BANK
your world
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we un o —
3 A Jamshaid Khan Proi
mol1T: roject Manuger | Ilaryana Gurgaons 075 Crores |
F | \’l:l\_'i[_;l:; S I | (32T AP T T M R = —
yaz80 l . Project Manager | Chandigarh ¢Chandigarh 0,75 Crores
— — | yijny Singh I Prnioet Mananer | Utiar IFro e —ae
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X wavi Bajpai Vel — e
psdll Ravi Bajpal Project Manager | Uttar Pragdesh Lucknow 0.75 Crores
| T - — |
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Ashish Pratapbhai Project Manager | .- ——————10.75 Crares
|32 | 44951 Savani Gujurat Ahmedabad
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| eh: - I
L— Parikshit I'roject Manager ) 0,75 Crores
|33 | p2e71 Dilipkumar Joshi ' Gujarat Baroda
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: BT CITIN I e ———tr
523742 Sagar Nikam Project Manager Maharashtra Aumbai 0.75 Crores
e P 3 I e | ]
n3007 Dinesh Ghodke Project Manager | Maharashira Mumbai 0.75 Crores
Nagendran Project Manager . 0.75 Crores
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._.———',___——-_-_-_ | -
10 | A21405 Ashish raj Project Manager Karnataka Bangalore 075 Crores
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I =
45 Francis Louis Project Manager Maharashtra Mumbai 0,75 Crores
B FO1i8 Scqueira
6 Sharathkumar Project Manager Karnataka Bisiealore 0.75 Crores
830679 Srinivas ol
47 | P125323 Frashant Khedkar Project Manager Karnataka Ilubli (.75 Crores
48 | B1064 Benedict David Project Manager Tamilnaldu Chennai 0.75 Crores =
[ -
‘ 49 | R5662 Ramesh Babu A Project Nanager Tamilnadu Chennai 0.75 Crores
[
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51 [ o ATy —
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Authorized Sales & Service Dealer

» =,
o o the experLS MONSOON AIRCON ‘
AC Survey Report
To,
The HDFC BANKLTD
Monoharpukur Branch

As per the request from Monocharpukur Branch, we have conducted a survey on
12/09/2024 to check AC outdoor units. It was informed that AC Outdoor units are

creating noise and releasing hot air which are disturbing the neighbors. Please refer
our observation as under;

1) Total AC Tonnage installed in the branch — 14.5 TR (1.0tr = 7Nos, 1.5tr = SNos) & TFA Unit
(For Fresh Air) Tannage installed in the branch - 4.0 TR

2} We have observed that all the AC's are not running at the s

ame time & hardly a few
machines are running in the working hour time. In the night time, only 2Nos of 1TR AC
runs for Server Room & ATM Room.

3) We have also been informed by the bank to check if we can put a cover/guard in front of

the Outdoor unit machines, so that hot air can be restricted, But our suggestion is not to
provide any kind of obstruction/Berrier as it may defun

¢t the machines and increase it's
noise level.

For Monsoon Aircan

ﬁDNEGDN AIRCON
5y ol
"“J?“{; .‘9.!'::‘['t M‘"{

rigfor

Deals in all Types Room Air Conditioners, Ductable units, Sales, Service & AMC.
VILL- RADHAPUR, PO-D. BADALPUR, P5- RAMNAGAR, DIST - PURBA MEDINIPUR, PIN - 721423
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BEFORE THR

HON'BLE NATIONAL
GRERE

N TRIBUNALEASTERN ZONE
BENCH, KOLKATA

ORIGINAL APPLICATION NO.
193/2024 /122

In the Matter of:

Ranjong Dutty

<.Applicant
-Versus-

The State of West Bengal £ on

...Respondent=

AFF[DAVIT-IN-DPPOS]TION FILED
ON BEHALF RESPONDANT NO. 6

i.e. THE BRANCH MANAGER,
HDFC BANK.

ARNAB DAS
Advocate
C/o. DASLEGAL
Advocates
10, OLD POST OFFICE STREET,
2nd Floor, Left Block, Room No. 51
Kolkata- 700001
Phaone: 033-22623813
(M) 9830277087
Email: contact{@daslegal.net.in




